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QUESTIONS OF PRIVILEGE 

Mr. Speaker: I have received notices 
of breach of privilege. One is from 
SIl" Madhu Lim.ye. n.~ ono I ,·0-
f..'cived earlier was from Shri V. C. 
Sh ukla, one from Shri A. S. Saila 1. 
There are also others here. It is sign-
ed by many Ihon. members, &nrl G<lpa! 
Dutt Mengi, 8hri Shankar Alva, 8hri 
K. N. Tiwarv and other hon. Mem-
bers. 

So far a8 these thr~e are COllcern~ 
ed-I am reading it out-the notice 
given hy Sltr; Gopal Dull Menel, 8hri 
Shank .. Alva, 8hri K. N. Tiwary and 
others, Shri Salla! and 8hri Shukla, 
all these relate to the breach, ac-
cording to them, committed by Shri 
Madhu Limaye and others in taking 
tbe case to the court and there mak-
ing certain allegations. Because It is 
.tUl subject to adjudication by the 
court and It is before the court, I wUl 
keep it pending here. ThIs House 
,",uld be seited of It. 

Shri Vldya Charan Shukla ,Maha-
samund); May I make a submission 
about this? 

Mr. Spea.ker: I am not lil~cu,j:iinl!! 

it just at present. I tlhink we .hould 
not discuss it. 

Sbrl Vidya Charan Shukla: I am 
not going into the merits. I just want 
to .ay this that thiB particular motion, 
of which I have given notice. doe. 
not gO into the merits or demerits ot 
the questions which have heen agitat-
ed in the writ petition. My question 
i!=l (~ntirely different. 

Mr. Speaker: I!:ven tlhen, I would 
advise thc Housc to keep it pending. 
We Will consider that after the court 
has given the judgment. 

8hrt U. M. TrIvedi (MandBaur) : 
On a point ot order. I would like to 
make a submission. 

Mr. Speaker: Let me finish 

So far as Shri Limaye's noticl' 
about breach ot privilege is concern-
ed, he says that our Attorney-General 
has committed a breach in arguing 
the case in the way he has done. He 
!has taken exception to certain argu-
ments that he has made there. 
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8br; U. M. Trivedi: You were 
pleased to remark that this matter of 
breach of privilege against Shri 
Limaye, which has been moved by 
Shri Shukla, maybe kept pending. 
To a great extent I agree wi1Jh you, 
but on one point I do not agree with 
you, on which I want to make a sub-
mission. 

The point for consideration is only 
this much, whether the privilege 
motion on the untruthful statement of 
facl made by Shri Limaye can be 
kept pending only because there is 
another litigation going on. That 
litigation is not concerned with the 
statement of 1Jhe fact. The fact still 
remains on record that Shri Limaye 
did mllke a false statement, a false 
statement before a court of law, and 
if that false statement is the only 
itatement for which a breach of prl. 
vilege motion can be moved, I think 
that it is proper, that 'it should not be 
kept pending, and that an enquiry 
.hould be made. 

Shrl Shlnkre (Marroagoa): HI' has 
gon~ to court. 

ShrJ C. K. Bhattae.haryya (Raiganj) 
May I make a submission on this 
mlLlter? 

Mr. Speaker: We should conclude it 
now. He will please hear me. The 
motions that have been made Incl"de 
certain other thIngs also. Therefore, 
it is advisable that we should walt for 
that judgment to be announced. That 
is what I have put betore the House. 

Sui Rarl VIsbnIl ItaDuoth (Roshsn-
gsbad): Cognate matters. 

Shri Vidya Chann Shuklll: Motions 
have been made against the Speaker 

.. (l nterruption .. ) 
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PAPERS LAID ON THE TABLE 

TEA (SECONB AMENDMENT) RUL&S 

TIle Minister of Commerce (Shrl 
Manubhal Shah): I beg to lay on 
the Table a copy of the Tea (Second 
Amendment) Rules 1965, published In 
Notification No. G.S.R. 639 dated the 
1st May, 1965, under sub-section (3) 
of section 49 of the Tea Act, 1953. 

rp1al':ed in Library. spe No. LT-
43~8/651. 

SUMMARY or BUDGET EsTIMATI:S ETC., 
OF INDIAN AlRLINlO CoRPN. 

The Minister of Transport (Shrl Raj 
Baha4ar): On behalf ot Shri Kanun-

go I heg to lay on the Ta hie a copy 
each of the following papers under 
sub rule (5) of rule 3 of the Ail' Cor-
porations Rules, 1954:-

(i) Summary of Budget Estimate.s 
of Revenue and Expenditure 
of the Indian Airlines Corpo-
ration for the year 1965-66. 

[Placed in Library, so" No. LT-
4399/65). 

( ii) Summary of Actuals for the 
year 1963-64, Budget Estima-
tes and Revised Estimates for 
the year 1964-65 and Budget, 
Estimates for the year 1964-
65 under Capital, of the 
Indian Airlines Corporation. 

[Plact."<I in l...ibrary .. 'i('(' X(J. 1..1'-
4400/65). 

(iii) Summary of Budget Esti-
mates of ltevenue and Expen-
diture of the Air Indin lor 
the year 1965-66. 

[Placed in IAbrary, 8('(' No. LT-
'*401l65J. 

(iv) Summary of Aetuals for the 
year 1963-64, Budget Estima-
tes and Revised Estimates lor 
the year 1964-65 and Budget 
Estimates for the year 1965-
66 under Capital. of the Air 
India. 

[Placed In Library. see No. LT-
4402!65J. 

STATISTICAL 1l'lOFORMATION O!' 1'111 
WORKING OF THE P. D. ACT. 

The Deputy Mlnl.ter In the MiniR-
try 01 Home Mal", (Sbrl L. N. 
Mlsbra): On behalt of Shri Halhi I 
beg to lay on the Table 'Statlstical 
Inlonnation regarding the working 
of the Preventive Detention Act, 1950, 
during the period 30th September, 
1963 to 30th September. 1964 

[P!aced in Library, see No. LT-
4403165J. 


